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Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki 
Bhagidari Adhiniyam, 1999 

[Act No. 23 of 1999]  

 

PREAMBLE  

An Act to provide for Farmers' part icipat ion in the Management of Irr igat ion 
System and for matters connected therewith or Incidental thereto.  

Be i t  enacted by the Madhya Pradesh Legislature in the Fif t ieth Year of the 
Republ ic of India as fol lows:—  

Section 1 -  Short  t i t le, extent and commencement-  

(1) This Act may be cal led the Madhya Pradesh Sinchai Prabandhan Me 
Krishkon Ki Bhagidari  Adhiniyam, 1999. 

(2) It  extends to the whole of the State of Madhya Pradesh.  

(3) It  shal l  come into force2 on such date as the State Government may, by 
not i f icat ion in the Off icial  Gazette, appoint and dif ferent dates may be 
appointed for di fferent areas and for di fferent provisions.  

Section 2 – Def ini t ions-  

(1) In this Act, unless the context  otherwise requires :—  

(a) "area of operat ion" in relat ion to Farmers' Organisat ion means a 
contiguous block of  land in the command area of an irr igat ion system 
as may be noti f ied by the State Government for the purposes of this 
Act;   

(b) "ayacut road" means a road within the area of operat ion of a farmers' 
organisation for the purpose of i r r igat ion and agriculture but does not  
include a road vested in a Gram Panchayat, Janpad Panchayat,  Zi la 
Panchayat, Nagar Panchayat, Municipal Counci l ,  Municipal  
Corporat ion or Publ ic Works Department of the State Government;  

(c) "command area" means an area irr igated or capable of being irr igated 
either by gravitat ional  f low or by l i f t  i r r igat ion or by any other method 
from a Government or  the Government aided source and includes every 
such area whether i t  is cal led 'ayacut ' or by any other name under any 
law for the t ime being in force;  

(d) "Competent Authori ty" means the Competent Authori ty appointed under 
Section 21;  
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(e) "distributory system" means and includes.—  

( i) al l  main canals,  branch canals,  distr ibutor ies and minor canals 
constructed for the supply and distribut ion of water for i rr igat ion;   

( i i ) al l  works, structures and appl iances connected with the distr ibut ion of 
water for i rr igat ion; and  

( i i i ) al l  f ield channels and other related channels and structures under a pipe 
outlet;   

( f)  "drainage system" in relat ion to an irr igat ion system includes.—  

( i) channels ei ther natural or arti f icial , for the discharge of waste or surplus 
water and al l  works connected therewith or anci l lary thereto;  

( i i ) escape channels from an irr igat ion or  distr ibut ion and other works 
connected therewith,  but does not include works for removal of sewage;  

( i i i ) all  col lect ing drains and main drains to drain off  surplus water  from 
f ield drains; and  

( iv) al l  f ield drains and related structures under pipe outlets;  

(g) "Farmers' Organisat ion" wherever i t  occurs, shal l  mean and includes.—  

( i) water users' associat ion at the primary level consist ing of all  the water 
users' as const i tuted under Section 3;  

( i i ) distr ibutory committee at the secondary level as const i tuted under 
Section 5; and  

( i i i ) project committee at the project level,  as const i tuted under Section 7;  

(h) "f ield channel" includes a channel  exist ing or  to be constructed by the 
State Government or by the land holders or by any agency to receive 
and distribute water from a pipe outlet or an opening in a water course 
for i rr igat ion of f ield belonging to Government or  private owners;  

( i )  " f ield drain" includes a channel excavated and maintained by the land 
holder  or by any other agency, to discharge waste or surplus water from 
the land holding under a pipe outlet and includes drains, escape 
channels and other  similar works exist ing or to be constructed;  

( j )  "f inancing agency" means any commercial  bank or any co-operat ive 
society or any other bank or organisat ion establ ished or incorporated 
under any law for the time being in force, which lends money for the 
development of the area of operat ion of the Farmers' Organisat ion;   
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(k) "hydraul ic basis" means the basis for identi fying a viable irr igated area 
served by one or more hydraul ic structures such as headworks, 
distr ibutor ies, minors,  pipe out lets and the l ike;  

Explanation :— (i)  "major i rr igat ion system" means irr igat ion system under 
major i rr igat ion project having irr igable command area of more than 10,000 
hectares;  

( i i )  "medium irr igat ion system" means irr igat ion system under medium 
irr igat ion project having irr igable command area of more than 2,000 hectares and 
up to 10,000 hectares;  

( i i i )  "minor irr igat ion system" means irr igat ion system under minor irr igat ion 
project having irr igable command area upto 2,000 hectares.]   

(m) "land holder"  means an owner and or  a tenant recorded as such in the 
record of r ights under the Madhya Pradesh Land Revenue Code, 1959 
(No. 20 of 1959) in respect of land in the not i f ied ayacut area of an 
irr igat ion system;  

(n) "maintenance" means execution of  such works on the irr igat ion system 
as are necessary to ensure that the physical system designed to the 
standards operates for  proper distribut ion of water to the land holders 
in the area of operat ion;  

(o) "operat ional  plan" means a schedule of i r r igat ion del iver ies with detai ls 
of the mode and durat ion of suppl ies drawn up for regulat ion of 
i r r igat ion in the command area of an irr igat ion system;  

(p) "warebandi" means a system of distribut ion of water al locat ion to water 
users by turn, according to an approved schedule indicat ing the day, 
durat ion and the t ime of supply;  

(q) "water al locat ion" in relat ion to an irr igat ion system means distribut ion 
of water determined from t ime to t ime by a Farmers' Organisat ion in i ts 
area of operat ion;  

(r)  "water  user" means and includes any individual  or  body corporate or a 
society using water for agriculture, domestic, power, non-domestic,  
commercial , industrial  or any other purpose from a Government source 
of i rr igat ion;  

(s) "canal off icer" means the fol lowing Off icers of the 1[The Water 
Resources Department or the Narmada Val ley Development 
Department]  namely :—  

(a) The Chief Engineer;  

(b) Superintending Engineer;  
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(c) Executive Engineer;  

(d) Sub-Divisional Off icer; and  

(e) Canal Deputy Col lector.   

(2) The words and expressions used in this Act, but not def ined, shal l  have 
the same meaning as assigned to them in the Madhya Pradesh Irr igat ion Act,  1931 
(No. 3 of 1931).  

Section 3 -  Del ineat ion of Water Users' Area and consti tut ion of  an associat ion-  

(1) The [State Government] , may by not if icat ion and in accordance with the 
rules made under this Act, in this behalf ,  del ineate every command area under each 
of the irr igat ion systems on a hydraul ic basis which may be administrat ively 
viable; and declare i t  to be a water users' area for the purpose of th is Act:   

Provided that in respect of the command area under the minor and l i f t  
i r r igat ion systems, the ent ire command area may, as far as possible form a single 
water users' area.  

(2) Every water users' area shal l  be divided into terr i tor ial  const i tuencies, 
which shal l  not be less than four but not more than ten, as may be prescribed.  

(3) There shal l  be a Water Users' Associat ion cal led by i ts local dist inct 
name for every water users' area del ineated under sub-sect ion (1).   

(4) Every Water Users' Associat ion shal l  consist of the fol lowing members, 
namely:—  

(a) [( i ) al l  the water Users' who are land holders in a water Users' area; the 
wives of such land holders, who do not hold land, shal l  be deemed to 
be the land holders for the purposes of this Act:  

Provided that where both the owner and the tenant are land holders in 
respect of the same land, the tenant;]  

( i i )  al l  other water users in a water users' area;  

( i i i )  three ex-off icio members one of Amin Cadre and one of Sub-Engineer 
Cadre from the 6[The Water Resources Department or the Narmada 
Val ley Development Department]  who wi l l  Act as Co-ordinator 
between the Government Departments and the Farmers' Associat ion and 
the third from the Agriculture Department or Ayacut Department who 
wi l l  act as Advisor.  

(b) the member specif ied in sub-clauses ( i) to (i i i)  of  clause (a) shal l  
const i tute the general body of the Water Users' Associat ion;  
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(c) a person el igible to become a member of more than one terr i torial  
const i tuency of Water Users' Associat ion under subclause ( i) of clause (a) shal l  be 
ent i t led to be a member of only one terr i tor ial  const i tuency and he shal l  exercise 
his opt ion thereof;   

(d) the members specif ied in sub-clause (i)  of clause (a) alone shal l  have the 
r ight to vote.  

Section 4 -  Managing Committee of  Water Users'  Association-  

(1) There shal l  be a Managing Committee for every Water Users' 
Associat ion, which shal l  consist of a President and one member from each of the 
terri tor ial  const i tuencies of the Water Users' Area.  

(2) The Distr ict  Col lector shal l  make arrangements for the elect ion of 
President  of the Managing Committee of the Water Users' Associat ion by direct 
elect ion by the method of secret  bal lot in the manner prescribed.  

(3) The Distr ict  Col lector shal l  also cause arrangements for the elect ion of 
the members of Managing Committee by the method of secret bal lot in the manner 
prescr ibed.  

(4) If the Managing Committee of the Water Users' Associat ion does not 
have a woman member, the Managing Committee shal l  co-opt a woman as member 
who shal l  ordinari ly be a resident of the Farmers' Organisation area.  

Provided that if  on the expiry of  the term of the President and the members 
of the Managing Committee, a new Managing Committee is not const i tuted, the 
State Government may by not i f icat ion, extend the term of the President and the 
members of the Managing Committee only once for a period of six months from the 
date of expiry, with reasons for such extension being placed on record.]   

(6) The Managing Committee shal l  exercise the powers and perform the 
funct ions of the Water  Users' Associat ion.  

Section 5 -  Del ineat ion of  Dist ributory area and const i tut ion of  the 
Dist ributory Commit tee-  

(1) The State Government may, by not i f icat ion and in accordance with the 
rules made in this behalf ,  del ineate every command area of the irr igat ion system, 
comprising of two or  more Water Users' Associat ions, and declare it  to be a 
distr ibutory area, for the purpose of this Act .  

(2) There shal l  be a Distributory Committee cal led by i ts local dist inct name 
for every distributory area declared as such under sub-sect ion (1).   

(3) Al l  the Presidents 8[and the terr itor ial  const ituency members] of the 
Water Users' Associat ion in the distr ibutory area, so long as they hold such off ice, 
shal l  const i tute the general body of the Distributory Committee including two 
nominated off icial  members, one of them shal l  be an Assistant Engineer of  9[ the 
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Water Resources Department or  the Narmada Val ley Development Department] ,  
who wi l l  work as a Co-ordinator between the various departments,  Water Users' 
Associat ions and Dist ributory Committee, and the second member wi l l  act  as an 
Advisor who wi l l  be from Agriculture or Ayacut Department.  

Section 6 -  Elect ion of Managing Committee of  Dist ributory Committee-  

(1) There shal l  be a Managing Committee for every Distr ibutory Committee.  

(2) The Distr ict  Col lector shal l  cause arrangements,  in such manner as may 
be prescr ibed for the elect ion by the method of secret bal lot of  the President, and 
Members of  the Managing Committee which shal l not be more than f ive from 
amongst the members of the General Body of the Distributory Committee.  

(3) If the Managing Committee of the Distr ibutory Committee does not have 
a woman member,  the Managing Committee shall  co-opt a woman as a member who 
shal l  ordinari ly be a resident of  the Farmers' Organisat ion area.  

(4) The term of off ice of the President,  and the members of the Managing 
Committee shal l  be f ive years from the date of the f i rst  meeting of the Managing 
Committee.  

(5) The Managing Committee shal l  exercise the powers and perform the 
funct ions of the Distributory Committee.  

Section 7 -  Del ineat ion of Project area and construct ion of  Project Committee-  

(1) The State Government, may by not i f icat ion and in accordance with the 
rules made under this Act  in this behalf ,  del ineate every command area or part 
thereof, and declare i t  to be a project area for the purposes of this Act.  

(2) There shal l  be a Project Committee cal led by i ts dist inct name for every 
project area declared as such under sub-sect ion (1).  

[(3) [ ( i )  Al l  the Presidents of the Water Users' Associat ions of the project 
area of major i rr igat ion projects and al l  the Presidents and terr i torial  
const i tuency members of the Water Users' Associat ions of  the project  
area of medium irr igat ion projects, so long as they hold such off ice, 
shal l  const i tute the general body of the Project Committee.]  

( i i )  The Project Committee shal l  have two nominated members, one of 
whom shal l  act as Co-ordinator between various departments and 
Farmers' Associat ions and who was be an Executive Engineer  of 
Water Resources Department or Narmada Val ley Development 
Department for Major Projects or an Assistant Engineer of Water 
Resources Department or Narmada Val ley Development Department 
for Medium Projects and second member wi l l  act as an adviser who 
wi l l  be from the Agriculture Department. The nominated member shall  
not have r ight to vote.]  
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Section 8 -  Elect ion of Managing Committee for Project every Committee-  

(1) There shal l  be a Managing Committee for every Project  Committee.  

[ (2) ( i )  The  District  Col lector,  shal l  cause arrangements in such manner as 
may be prescr ibed for the elect ion by the method of secret  bal lot of  
Chairperson and Managing Committee consist ing of not more than nine 
members from amongst the members of the general body of the Project  
Committee. 

( i i ) The Chairperson and members of Managing Committee of Project  
Committee of Major Projects shal l  be elected amongst  the President  of 
Water Users' Associat ion, whi le the Chairperson of Medium Project shall  
be elected amongst the President of Water Users' Associat ion and 
members of Managing Committee of the Medium Project shal l  be 
amongst Presidents and Terr i torial  Consti tuency members of the Water 
Users' Associat ion.]   

(3) If  the Managing Committee of the Project Committee does not have a 
woman member,  the Managing Committee shal l  co-opt a woman as member who 
shal l  ordinari ly be a resident of  the Farmers' Organisat ion area.  

(4) The term of off ice of the Chairperson and the members of the Managing 
Committee shal l  be f ive years from the date of the f i rst  meeting.  

(5) The Managing Committee shal l  exercise the powers and perform the 
funct ions of the Project Committee.  

Section 9 -  Apex Committee-  

(1) The State Government may, by not i f icat ion, const i tute an Apex 
Committee consisting of the fol lowing Members,  namely:—  

(i)  The Minister Water  Resources Department — Chairperson. 

( i i )  Five persons from amongst the Chairperson of the Project Committee;  

( i i i )  two persons from non-government organisat ions; and  

(2) The number of members may be increased by such number as may be 
considered necessary by the State Government.  

(3) The Committee, const i tuted under sub-sect ion (1) shal l  exercise such 
powers and funct ions as may be necessary to.—  

(a) lay down the pol icies for implementat ion of the provisions of this Act;  
and  
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(b) give such direct ions to any Farmers' Organisat ion as may be considered 
necessary, in exercising their powers and performing their  funct ions in 
accordance with the provisions of this Act .  

Section 10 - Procedure for recal l- 

(1) A motion for recal l  of a Chairperson or President or member of a 
Managing Committee, as the case may be, of a Farmers' Organisat ion may be made 
by giving a wri t ten not ice as may be prescribed, signed by not less than one-third 
of the total  number of members of the Farmers' Organisat ion, who are enti t led to 
vote :   

Provided that no notice of motion under th is sect ion shal l  be made within 
one year of the date of assumption of of f ice by the persons against whom the 
motion is sought to be moved.  

(2) If  the motion is carr ied with the support of the two-thirds majori ty of the 
members present and vot ing and half  of  the total  number of  members of the 
associat ion, vot ing at  a meeting of the general body special ly convened for the 
purpose, the Distr ict  Col lector or the State Government,  as the case may be, shall  
by order remove him from off ice and the vacancy shal l  be f i l led in the manner 
specif ied in Section 15.  

Section 11 - Const i tution of Sub-Committees in Farmers'  Organisation-  

The Managing Committee of a Farmers' Organisat ion may const i tute sub-
committees to carry out al l  or any of the funct ions vested in each organisat ion 
under this Act.   

Section 12 - Farmers'  Organisation to be a body corporate-  

Every Farmers' Organisat ion shal l  be a body corporate with a dist inct name 
having perpetual  succession and a common seal and subject to the provisions of 
this Act vested with the capacity of enter ing into contracts and of doing al l  things 
necessary, proper or expedient for the purposes for which i t  is const i tuted and it  
shal l  sue and be sued in i ts corporate name represented by the Chairperson or the 
President,  as the case may be :  

Provided that no Farmers' Organisat ion shal l  have the power to al ienate in 
any manner, any property vested in i t .   

Section 13 - Changes in Farmers'  Organisation  

The State Government may, in the interest  of a Farmers' Organisat ion in the 
command area, by not i f icat ion, and in accordance with the rules made in this 
behalf.—  

(a) form a new Farmers' Organisat ion by separat ing the area from any 
Farmers' Organisat ion;   
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(b) increase the area of any Farmers' Organisat ion;  

(c) diminish the area of any Farmers' Organisat ion;  

(d) al ter the boundaries of any Farmers' Organisat ion; or  

(e) cancel a not i f icat ion issued under this Act for rect i fying of any mistake :   

Provided that  no such separat ion, increase, diminution,  al terat ion or 
cancel lat ion shal l  be effected unless a reasonable opportunity is given to the 
organisat ion l ikely to be affected.  

Section 14 - Disqual i f icat ions of  Candidates or Members  

(1) No off icer or servant of the Government of India or any State 
Government or of  a local authori ty or an employee of any inst i tut ion receiving aid 
from the funds of the State Government shal l  be qual if ied for being chosen as or 
for being a Chairperson, or President or a member of a Managing Committee.  

(2) No person who has been convicted by a Criminal Court for any offences 
involving moral turpitude shal l  be qual i f ied for being chosen as or for being a 
Chairperson or President,  or a member of a Managing Committee.  

(3) A person shal l  be disqual i f ied for being chosen as a Chairperson or a 
President or a member of a Managing Committee i f on the date f ixed for scrut iny 
of nominations for elect ion he is :—  

(a) of unsound mind;  

(b) an appl icant to be adjudicated as an insolvent or an undischarged 
insolvent;  or  

(c) a defaulter of land revenue or water tax or charges payable either to the 
State Government or to the Farmers' Organisat ion;  

(d) interested in a subsist ing contract  made with,  or any work being done 
for, the Gram Panchayat,  Janpad Panchayat,  Zi la Panchayat or any 
State Government or Central Government or the Farmers' Organisat ion 
:   

Provided that a person shal l  not be deemed to have any interest in such 
contract or work by reason only of this having share or interest in.—  

( i) a company as mere share-holder but not as a Director;   

( i i ) any lease, sale or purchase of immovable property or any agreement for 
the same; or  

( i i i ) any agreement for the loan of money or  any securi ty for the payment of 
money only; or  
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( iv) any newspaper in which any advert isement relating to the affairs of the 
Farmers' Organisat ion is inserted;  

Explanation.--For the removal of doubts i t  is hereby declared that where a 
contract is ful ly performed i t  shal l  not  be deemed to be subsist ing merely on the 
ground that  the Gram Panchayat , Janpad Panchayat , Zi la Panchayat,  the Farmers' 
Organisat ion, the State Government or Central Government has not performed i ts 
part of  the contractual  obl igat ions;  

(e) a person rendered landless due to sale or transfer of land of area or 
operat ion after const i tut ion of Water Users' Associat ion;  

( f)  employed in Government or Semi-Government organisat ion or local 
body.  

(4) A Chairperson or  a President or a member of a Managing Committee 
shal l  also become disqual i f ied to continue in off ice i f  he.—  

(a) absents from three consecutive meetings without reasonable cause;  

(b) is a person who incurs any of the disqual i f ications mentioned in sub-
sect ions (1),  (2) and (3) and he shal l  cease to hold the off ice forthwith :   

Provided that disqual i f icat ion under clause (a) shal l  not apply in the case of 
women who are in advanced stage of pregnancy and for a period of three months 
after del ivery.  

(5) A member of the Water Users' Associat ion or  a Chairperson or a 
President or a member of a Managing Committee shal l be disqual i f ied to continue 
in the off ice, i f  he/she ceases to be a land holder.  

Section 15 - Fi l l ing up of  Vacancies-  

(1) A vacancy arising either due to disqual i f icat ion under sub-sect ion (4) of 
Sect ion 14 or due to death or resignation or by any reason such vacancy shal l  be 
f i l led up by nomination in the fol lowing manner,  namely :—  

(a) a vacancy in the Water Users' Associat ion shal l be f i l led, by nomination 
by the Managing Committee of  the Distributory Committee in the manner 
prescr ibed;  

(b) a vacancy in the Distr ibutory Committee shal l  be f i l led, by Nomination 
Committee of the Project Committee in the manner prescr ibed;  

(c) a vacancy in the Project Committee shal l  be f i lled by nominat ion by the 
Apex Committee in the manner prescribed; and  

(d) a vacancy in the Apex Committee shal l  be f i l led by the State Government 
in the prescribed manner.  
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(2) The Distr ict  Col lector shal l  take necessary steps to conduct elect ions to 
f i l l  up any vacancy caused within a period of one month f rom the date of 
occurrence of such vacancy.  

(3) The term of off ice of a member or a President  or a Chairperson of a 
Farmers' Organisat ion, elected under sub-sect ion (2), shal l  expire at the t ime at  
which i t  would have expired, i f  he had been elected at the ordinary elect ion.  

Section 16 – Objects-  

The objects of the Farmers' Organisat ion shal l  be to promote and secure 
distr ibut ion of water  among i ts users; adequate maintenance of the irr igat ion 
system, eff icient and economical ut i l isat ion of water to opt imise agricultural  
production, to protect the environment, and to ensure ecological balance by 
involving the farmers, inculcat ing a sense of ownership of the irr igat ion system in 
accordance with water  budget and the operat ional plan.  

Section 17 - Funct ions of  Water Users'  Association-  

The Water Users' Associat ion shal l  perform the fol lowing funct ions, namely 
:—  

(a) to prepare and implement a warabandi schedule for each irr igat ion 
season, consistent  wi th the operat ional plan based upon the enti t lement,  
area, soi l  and cropping pattern as approved by the Distr ibutory Committee, 
or as the case may be, the Project  Committee;  

(b) to prepare a plan for the maintenance of  i r r igat ion system in the area of 
i ts operat ion at the end of each crop season and carry out the maintenance 
works of both distr ibutory system and minor and field drains in i ts area of  
operat ion with the funds of the associat ion from t ime to time and to provide 
funds for the maintenance of  staff  including such persons who are placed by 
the State Government with the Water Users' Association for the purpose of 
regulat ion and maintenance of i r r igat ion system;  

(c) to regulate the use of water among the various pipe outlet under i ts area 
of operat ion according to the warabandi schedule of the system;  

(d) to promote economy in the use of water al located;  

(e) to maintain a register of land holders as publ ished by the revenue 
department;  

( f)  to prepare and maintain a register of  co-opted members;  

(g) to prepare and maintain an inventory of  the irrigat ion system within the 
area of operat ion;  

(h) to monitor f low of water for i rr igat ion;  
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( i ) to resolve the disputes, i f  any between the members and water users in i ts 
area of operat ion;  

( j ) to raise resources;  

(k) to maintain accounts;  

( l ) to cause annual audit  of i ts accounts;  

(m) to assist in the conduct of eject ions to the Managing Committee;  

(n) to maintain other records in such manner as may be prescr ibed;   

(o) to abide by the decisions of  the Distributory and Project Committees;   

(p) to conduct general body meetings in such manner as may be prescr ibed;  

(q) to conduct regular water budgeting and also to conduct periodical social  
audit  in such manner as may be prescribed.  

Section 18 - Funct ions of  the Dist ributory Committees-  

The Distr ibutory Committee shal l  perform the fol lowing funct ions, 
namely:—  

(a) to prepare an operat ion plan based on i ts ent i tlement area, soi l ,  cropping 
pattern at the beginning of each irr igat ion season, consistent  with the 
operat ional plan prepared by the Project Committee;  

(b) to prepare a plan for the maintenance of  both distr ibutor ies and medium 
drains within i ts area of operat ion at the end of each crop season and 
execute the maintenance works with the funds of the committee from t ime to 
t ime and to provide funds for the maintenance of staff including such 
persons who are placed by the State Government with the Distr ibutory 
Committee for the purpose of regulat ion and maintenance of  i rr igat ion 
system;  

(c) to regulate the use of water among the various Water Users' Associat ions 
under i ts area of operat ion;  

(d) to resolve disputes, i f  any, among the Water Users' Associat ions in i ts 
area of operat ions;  

(e) to maintain a register of Water Users' Associations in i ts area of 
operat ions;  

( f)  to maintain an inventory of the irr igat ion system in the area of i ts 
operat ion, including drains;  

(g) to promote economy in the use of water al located;  
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(h) to maintain accounts;  

( i ) to cause annual audit ;   

( j ) to maintain other records as may be prescribed;  

(k) to monitor the f low of water for i r r igat ion;  

( l ) to conduct general body meetings in such manner as may be prescribed;  

(m) to abide by the decisions of the Project Committee;  

(n) to cause regular  budgeting and also the periodical  social  audit  in such 
manner as may be prescr ibed;  

(o) to assist in the conduct of elect ions to the Managing Committee.  

Section 19 - Funct ions of  Project Committees-  

The Project Committee shal l  perform the fol lowing funct ions, namely:—  

(a) to approve an operat ional plan based on i ts entit lement,  area, soi l ,  
cropping pattern as prepared by the Competent Authori ty in respect of the 
ent ire project area at the beginning of each i rr igat ion season;  

(b) to approve a plan for the maintenance of i r r igat ion system including the 
major drains within i ts area of operat ion at the end of each crop season and 
execute the maintenance works with the funds of the committee from t ime to 
t ime and to provide funds for the maintenance of staff including such 
persons who are placed by the State Government with the Project Committee 
for the purpose of  regulat ion and maintenance of  i rr igat ion system;  

(c) to maintain a l ist  of the Distr ibutory Committee and Water Users' 
Associat ions in i ts area of  operat ion;  

(d) to maintain an inventory of the distr ibutory and drainage systems in i ts 
area of operat ion;  

(e) to resolve disputes i f  any among the Dist r ibutory Committees;  

( f)  to promote economy in the use of water;  

(g) to maintain accounts;  

(h) to cause annual audit  of  i ts accounts;  

( i ) to maintain other records in such manner as may be prescr ibed;   

( j ) to conduct general  body meetings in such manner as may be prescr ibed; 
and  
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(k) to cause regular  budgeting and also the periodical  social  audit  in such 
manner as may be prescr ibed.   

Section 20 - Power to levy and col lect fee-  

A Farmers' Organisat ion may, for carrying out the purposes of  this Act,  
achieving the objects of the organisat ion and performing i ts funct ions, levy and 
col lect fee as may be prescr ibed from t ime to t ime.  

Section 21 - Appointment of  Competent Authority and his funct ions-  

(1) The State Government may, by not i f icat ion, appoint such off icer from 
the Water Resources Department, or any other department,  as i t  considers 
necessary, to be the Competent  Authori ty for every farmers' organisat ion for the 
purposes of this Act.  

(2) The Competent Authori ty appointed under sub-sect ion (1) shal l  be 
responsible to the respective Farmers' Organisat ions in the implementat ion and 
execution of al l  decisions taken by the Farmers' Organisat ion in the prescr ibed 
manner and shal l  provide technical advice and ensure that the work is executed in 
accordance with the technical parameters.   

Section 22 - Resources of Farmers'  Organisat ion-  

The Funds of the Farmers' Organisat ion shal l  comprise of the fol lowing 
namely:—  

( i) grants and commission received from the State Government as a share of 
the water tax col lected in the area of operat ion of the Farmers' Organisat ion;  

( i i ) such other funds as may be granted by the State Government and Central 
Government for the development of the area of operat ion;  

( i i i ) resources raised from any f inancing agency for undertaking any 
economic development act ivi t ies in i ts area of operat ion;  

( iv)  income from the propert ies and assets at tached to the irr igat ion system;  

(v) fees col lected by the Farmers' Organisat ion for the services rendered in 
better management of the irr igat ion system; and  

(vi)  amounts received from any other sources.  

Section 23 - Of fences and Penalt ies-   

Whoever without any lawful  authority does any of  the fol lowing acts,  that is 
to say:-  

(a) damages, al ters,  enlarges or obstructs any canal;   
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(b) interferes with, increases or diminishes the supply of water  in, or the 
f low of water from, through, over or under any canal;   

(c) interferes with or al ters the f low of water in any r iver or stream, so as to 
endanger, damage or render less useful any canal;   

(d) being responsible for the maintenance of water course or using water 
course, neglects to take proper precautions for the prevention of  the water 
thereof,  or interferes with the authorised distr ibut ion of the water  therefrom 
or uses such water in an unauthorised manner;  

(e) receiving water in his f ields for i rr igation, neglects to take proper 
precautions for the prevention of waste of such water;  

( f)  corrupts or fouls the water of any canal so as to render i t  less f i t  for the 
purposes for which i t  is ordinari ly used;  

(g) being a permanent holder occupier, cul t ivator or agricultural  labourer,  
resident in a vi l lage in which a proclamation under Section 36 of the 
Madhya Pradesh Irr igat ion Act,  1931 (No. 3 of 1931) has been made, 
neglects to attend at the place appointed or refuses or neglects to carry out  
the dut ies al lotted to h im;  

(h) destroys, injuries,  defaces or removes any land mark, level mark, water 
gauge or other apparatus f ixed by the authori ty or  a Canal  Off icer;  

( i ) causes animals or vehicles to pass on or  across any of the works, banks 
or channels or any canal  after  such passage has been prohibited by a Canal  
Off icer;  

( j ) causes or knowingly and wi l ful ly permits animals to graze or be tethered 
upon the bank or border of any canal after such grazing or tethering has 
been prohibited by a Canal Off icer;  

(k) removes or injures any tree, bush, grass or other vegetat ion growing on 
any canal;  or  

( l ) eases himself  on the banks or in the channel of a canal , shal l  on 
complaint made by a Farmers' Organisat ion :—  

( i) be punishable in respect of of fences mentioned in clauses (a) to (h), with 
imprisonment which may extend to two years, or with f ine which shal l  not be less 
than one thousand rupees but which may extend to f ive thousand Rupees or with 
both; and when the offence is a continuing one, with an addit ional f ine not 
exceeding twenty rupees for every day after the f i rst  dur ing which the offence has 
been persisted in; and  

( i i ) be punishable in respect of offences mentioned in clauses (a) to (1), with 
f ine which shal l  not be less than rupees f ive hundred but which may extend to 
rupees two thousand and i f the same person is subsequently convicted for a l ike 
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offence he shal l  be l iable for imprisonment which may extend to six months for 
each such subsequent convict ion.  

Section 24 - Punishment under other laws not barred-   

Nothing in this Act shal l  prevent  any person from being prosecuted and 
punished under any other law for the t ime being in force for any act or omission 
made punishable by or  under this Act:   

Provided that no person shal l  be prosecuted and punished for  the same 
offence more than once.  

Section 25 - Composi t ion of  of fences-  

(1) A Farmers' Organisat ion may accept  from any person who committed or 
in respect of whom a reasonable bel ief  can be inferred that he has committed an 
offence punishable under this Act or the Rules made thereunder,  a sum of money 
not less than rupees one thousand in case of offences mentioned in clauses (a) to 
(h) of Sect ion 23 and Rs. Five hundred for the offences mentioned in clauses (a) to 
(1) of Sect ion 23 by way of composit ion.  

(2) On payment of such sum of money, no further proceedings shal l  be taken 
against  him/her  in regard to the offence, so compounded by the Farmers' 
Organisat ion.  

Section 26 - Sett lement of disputes-  

(1) Any dispute or di f ference touching the const i tut ion, management, powers 
or funct ions of a Farmers' Organisat ion ar ising between members shal l  be 
determined by the Managing Committee of the Farmers' Organisat ion.  

(2) Any such dispute or di fference arising between a member and the 
Managing Committee of a Water Users' Associat ion or between two or more Water 
Users' Associat ions shal l  be determined by the Managing Committee of  the 
Distr ibutory Committee.  

(3) Any such dispute or di fference arising between a member and the 
Managing Committee of a Distributory Committee or between two or more 
Distr ibutory Committees shal l  be determined by the Managing Committee of the 
Project Committee.  

(4) Any such dispute or di fference arising between a member and the 
Managing Committee of a Project  Committee or between two or more Project  
Committees shal l  be determined by the Apex Committee, whose decision shal l  be 
f inal.   

(5) Every dispute or di fference under this sect ion shal l  be disposed of within 
f i f teen days from the date of reference of the dispute or di f ference.  
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Section 27 – Appeals-  

(1) A party to a dispute or dif ference aggrieved by any decision made or 
order passed by the Managing Committee of a Water Users' Associat ion may appeal  
to the Managing Committee of the Distributory Committee, whose decision shal l  be 
f inal.   

(2) A party to a dispute or di f ferent aggrieved by any decision made or order 
passed by the Managing Committee of a Distributory Committee may appeal  to a 
Project Committee, whose decision shal l  be f inal.   

(3) A party to a dispute or dif ference aggrieved by any decision made or 
order passed by the Managing Committee of a Project Committee may appeal to the 
Apex Committee, whose decision thereon shal l  be f inal.  

(4) Any appeal under sub-sect ion (1) or sub-sect ion (2) or sub-sect ion (3) 
shal l  be preferred within 15 days of communicat ion of the decision or the order to 
the person aggrieved.  

(5) Every appeal under this sect ion shal l  be disposed of within 15 days from 
the date of f i l ing of the appeal.  
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